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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH: HYDERABAD

_—"/

0.,A,Ne,621 of 1999, DATE OF ORDER:3=4.2000,

Betggen:
G,Prabhakar Rae,. +ssesApplicant
anad

1. The admiral Supeiintendent,
Naval Deckyard, Visakhapatnam,

2. The mputy General Manager, (P & R)‘

NaVal D.ckyard' Visakhapatnamo sens s oReSp.DdentB

COUNSEL FOR THE APPLICANT ts Mr.K,Sudhakar Reddy
COUNSEL FOR THE RESPONDENTS 23 Mr.B.Narsimha Sharma
CORAM:

THE HON'BLE SRI R.RANGARAJAN, MEMBER (ADMN.)

THE HON'BLE SRI B.S.JAI PARAMESHWAR,MEMBER (JUDL,)

t: ORDER

{ PER HON'BLE SRI R.RANGARAJAN, MEMBER (A))

Heard Mr.K,Sudhgkar Reddy, learned Ceunsel fer the
Applicant and Mr.B.Narsimha Sharma, learned Standing Ceunsel
for the Respendents,

..‘l-..‘.-..z



iy

kgl

-2-

2. The gpplicant in this OA is new werking as Senier
Chagrgeman (PPC) in Weapen Branch as departmental candidate
against direct recruitment quety, vide Order dated 19-1-1989,
Earlier OA.Ne.388 of 1994 was filed in this Bench, which was
digpesed of en 212421997, The .applicant there alslz;;pleaded

a8 a private respendent in that OA, |

3. In that 6A, the Senierity List dated 26-9-1990 was
ebserved as faulty and alse termed as arbitrary. Hence, it was
held that premetien te the pest ef Fereman (PPC) made on the
bagis ef inter-se senierity list cannet alse be held as tenable,
Further in Para.22 it was ebserved that, it is fer the department
new te.devise a suitable methed fer fixing the inter-se senierity
amengst the direétly recruited Senier Chargeman (PPC) recruited
by select list dated 30-1=-1989 te aveid senlerity litigatien fer
future premetiens, . The methed te be adepted had tebe devised
after giving due netice .te the affected parties in accerdance
with the law. The respendents ebservatien in regard te the
preparatien ef senierity list has been indicated in Para.l12,
which was based en the marks ebtained theugh the questien paper
;:; differsent fer the different disciplines, Hence, it was held,
uch a methed may net be apprepriate in fixing the‘seniority of
the direct recruits, Because of that reagsen enly, the Senierity
Ligt issued en 26-9-1990 was set aside as stated ea:ue:.7 lxn_
the relief celumn in Sub.,Para(3) ef Para.23, the respendents
were directed te take actien te devise a suitable methed fer
fixing the inter-se senierity ef the Chargeman (PPC) recruited
as per the list dated 30~1-1989 after giving due netice te all

the affected parties fellewing the extant ingtructiens,
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4. The respendents reperted.te have issued the senierity

en the basis ef the Judgment in that OA, vide the Previsienal
Seniority List date 20-4-1998, (Annexure.A=7, page 26 te the OA).
In that 1ist the name of the applicant is shewn belew Sri K.
Bulliabbai. The gpplicant centends that he has get mere marks
than Sri K.L,Mendal and since Sri Mendal has besen shewn abeve
Sri Bulligbbai, he sheuld alse been shewn abeve Sri Mendal and
en that basis he sheuld have been given premetien te the pest

of Fereman against SC queta as he is an SC candidate,

5. This OA is filed praying fer a directien te the respendents
to consider the applicant herein fer promotion te the pest eof
Chargeman-I (equivalent.te Fereman) with effect frem 1-3-1995

en par with his junier Sri K,L.,Mendalwith all censequential

benefits,

6. In the earlier OA, we have already set aside the
Senjerity List issued en 26-9-1990, which is enclesed as
Annexure,IV, page 20 te the OA; The previsienal senierity list
purperted te have been issued in pursuance ef the directiens in
OA.Ne,388 of 1994 1is at Annexure,VII, page 26 te the OA, We
have cempared the earlier senierity list dated 26-9-1990 with
that ef the latter ene dated 20w4-1998, We find that the
senierity list dees net underge any change except that Sri K.L,
Mendal has been shewn abeve Sri K.Bulliabbail, whereas earlier
Sri K,L.Mendal was shewn belew Sri K,Bulligbbgi, We feel that
the respendents have net prepared the senierity list in accerdance
with the rules. Had they prepared the senierity list in accer-

dance with the rules, they ceuld have easily stated the varieus
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Parameters that were taken while preparing the senilerity list
dated 20-4-1998, Ne - -such parameters have been indicated in
the senierity list theugh it 1s termed as previsienal, Even
while issuing the previsienal senierity list, bread guidelinesg
fer preparing previsienal senierity list sheuld be indicated
se that the empleyees ceming under thefbeniority list will.be
able te appreciate the methed ef preparatien ef the senierity
list and alse cempare their pesitien in the senierity list
with that ef ethers and decide whether that senierity list is
in erder er net, In the absence ef such details, we are of the
epinien that even the senierity list issued en 20-4-1998 dees
net carry cenvictien., Hence, this senierity list alse has te
be set aside even theugh it is a previsienal ene and anether

senlerity list in accerdance with the law sheuld be prepared.

7. In thig cennectien, we have made seme general
sbservatiens in regard te the preparatien ef senierity list.

in paras.4 and 9 ef OA.Ne,1028 ef 1995, decided en 23-2-1998,
These parameters may net bPe exactly same as required in this
case., The guidelines given in that sheuld alse be kept in mind
by the respendents while issuing anether previsienal senierity
list fer the pest ef Senier Chargeman(PPC) superseding the
earlier previsienal senierity list issued en 20-4-1998, Tiil
such time the fresh previsienal senierity list is issued and
finglised, the pest ef Fereman sheuld net be filled. If it is
centemplated te fill up the pest ef Fereman after issue ef the
senierity list in pursuvance ef the abeve directien, such premetien
should be made only a fertnight after the senierity list is

issped.
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Time fer cempliance is feur months frem the date eof

receipt of a cepy ef this Order.

8,

With the abeve directien, the OA 1is dispesed eof. Ne

cests,
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{ R.RANGARAJAN )
MEMBER (ADMN, )

M
aebL, )

mr:ﬁs&(

DATED: this the 3rd day ef April, 2000

Dictated in the Open Court ﬂﬁgwr

1

DSN

7

—

[ Y



I THE CEMTIAL ADMINISTRATIV: F?I Uil HfJPG.JAD JLMIRe HYD::AJND

Ceily

g:- IST AND IIHD CIURT

——t

=i

i

1. HDHHI Tﬁpaj 3y CHECKZD a8Y
COMPARED aY  APPRIYED JY

i

o HARMIMEMSED : (ADMN) \ :
3. HASIP:MAMEZER: (JUDL) - THE HZIN*3LE MR JUS E DH:MASIR
» UICE-CHEIRm”H.

.
4

4. D7, (AMa) THE H3M'3

CTHE HOM'3

7. STAUDING C.MSEL | DATE oF

;P.A.r-m. ‘:{U[b ) - sh é;;_] c

ROMIKIED AHD T#TER I DI?C:TI-US IS3iED

0 1
i

Bentral Administrative [ribunal
Sfﬂﬂ/ DESPATCH T

{16 NOV 2000

gaTIqIg AELE _
§~ HYDERABAD BENCH Kﬁ})

-

g TN Yt




